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Battalion-wise numerical distribution of
the Railway Protection Force/Railway
Protection Special Force personnel is
given below:—

Railway Protection Force

Railway No. of Personnel
SOUTH-CENTRAL 3,179
GRAND TOTAL 57,658

12 brs.

RE. POINT OF ORDER

SHRI RAJASEKHARAN (Kanakapura):
On a point of order. Last time when
you admitted the calling attention on the
drought situation, we pleaded with you that
a full discussion should be held, You
directed that we should write to you, and
we wrote to you, but up till now we have
not heard anything from you. Today
thereis a calling attention on the same
subject again. I would like to submit
that there should have been a full discussion
on the floor of the House. There is' a
serious situation in some of the States.
particularly Mysore, Bihar, Rajasthan and
U. P. So, Irequest that you should allow
a full discussion,

SHRI K. LAKKAPPA (Tumkur): I
would like to support the point of order
raised by my hon. friend regarding the
procedure followed about the admission of
calling attention motions. I am not
opposing the discussion on the drought
situation. she is entitled to raise it, but [
am on the procedure adopted. In the pre-
vious calling attention [ raised the same
subject, and again it forms the subject of
this calling attention. I would like to
know whether it is according to the rules
of procedure. i.e. Why we demand a full
Discussion. I would request that the hon,
Speaker may kindly allot some time for a
full discussion of the drought situation in
the country.

SHRI RAJASEKHARAN : Iwould like
thave your ruling on this matter.
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!}-IR. SPEAKER : You get up on a
point of order and make a submission,
What ruling should I give? Itisnota point
of order, it is a submission,

SHRI RA_JASEKHAR.AN . You direct-
ed us last time that we should submit a
motion. We have done so.

MR. SPEAKER: [am really very sorry.
All of you, the people who are youngsters,
must know what is the difference between
a point of order and a submission,

SHRI SHRI CHAND GOYAL (Chandi-
garh) : Ona point of order. I am not
against Shrimati Tarkeshwari Sinha bringing
an important motion before the House, she
should be permitied, but she should be
permitted in another form. (Interruptions)
This is the tradition and this is the rule
that one subject is allowed to be raised
through a calling attention motion in a
session only once. It cannot be repeated
over and over again. My submission is that
a discussion should be allowed either under
rule 193 or under rule 184.

SHRI K. LAKKAPPA : It is the same
subject. I had mentionsd U P, and Bihar.
The proceedings are here.

MR. SPEAKER : I will look into it,
whether it is our mistake, and I will explain
it to the House. But why are you so angry
at Tarkeshwariji.

SHRIMATI TARKESHWARI SINHA
(Barh) : Before I call the attention of the
Minister, may I submitt for the informa-
tion of the hon. Members that last time on
the calling attention motion the hon.
Minister deliberately left out Bihar and
U.P. Hence this second calling attention
(Interruptions).

12.05 hrs.

CALLING = ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED DROUGHT CONDITIONS IN BIHAR
AND OTHER PARTS OF THE COUNTRY -~

SHRIMATI TARKESHWARI SINHA
(Brah) : [ call the attention of the hon.
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[ Shrimati Tarkeshwari-Sisha )
Minister of Food and Agriculture to
the following matter of urgent public
importance and I request that he may
make a statement thereon:

“Reported drought conditions in Bihar,
Eastern U.P, and other parts of the
country.”

THE MINISTER OF FOOD AND AGRI-

CULTURE (SHRI F. A. AHMED): The
House will kindly recall that I made a
statement in tais House on 18th August,
1970 regarding  the “drought situation in
some parts of the country. As I meotion-
ed at that time, the drought situation in
Gujarat, Rajasthan, Madhya Pradesh and
West Bengal had eased considerably, and
Andhra Pradesh and Jammu & Kashmir
too had received good rains, Only in parts
of Bihar and Mysore, the rainfall was
inadequate. Large number of Blocks from
South Bihar are reported 10 have deficient
rainfall. Bihar Government has been
requested to report about the situation.

According to the latest information
gathered from the Government of Bihar
this moming before I came to this House,
drough: conditions exist in nine districts,
namely, Patna, Gaya, Sahabad, Bhagalpur,
Monghyr, Santhal Paraganas, Dhanbad,
Hazaribagh and Palamau. 90 blocks are
reported to have been affected in the above
nine districts. However, the position is
cxpected to improve if rains arc received
within the next few days.

SHRIMATI TARKESHWARI SINHA :
On a point of order. We have received

acopy of the statement at quarter to 12 O°
clock and there is o mention of the points
whuch the hon. Minister is now ' making.
The other day you gave your ruling that
the siatement must be made available
to the House. I should like to have your
ruling on this.

oo wgRa : fafeer Rl @
@ %1 2fam @ @mrd w9 ™
femma rar & 7 faw o o w@r g
390 %Y ¥F I avar § witw fafre
# IgH THARNR FW AR W @
FE 1 g @ar & 1. ..(swaww) .. .
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SHRI''F.A. AHMED: Before I came
to the House I-collected this information
and I am giving this infornmtion to the

hon. Members. [ have added to the infor-
mation which was ‘provided in the
Statement.

In Uttar Pradesh, in some tehsils of
AllaBabad, Varanasi and ‘Mirzapore, - in
addition to a few pockets in other parts of
the State, the current paddy crop has been
seriously affected by inadequate rainfall. Tt
is apprehended that drought conditions
may develop in these areas if the monsoon
does not  behave normally during the
remaining period of the current season,

The primary responsibility for organis-
ing reliel rests with the State Governments,
The Central Government step in 1o assist
the State Governments as per established
procedure., No communication has so far
been received from the Governments of
Bihar and Urtar Pradesh in pursuance of
the procedure that has been evolved for
Central assistance.

Sofar the rainfall of the South West
monsoon all over the country except some
areasin U.P. and Bihat has been satisfac-
tory. Aud Ishould like to reiterate that
the situation is well under control, and
that Governments, both at the Centre and
in'the States, will continue to be vigilant,
and ensurc the provision of adequate
and timely relief wnerever found necessary.

SHRIMATI TARKESHWARI SINHA :
The drought situation is a serious situation
affecting so many districts and blocks as the
hon. Munister has pointed out. According
to the figures of the State Government in
the unfortunate floods in North Bihar
crops on nearly 9.50 lakhs of acres were
destroyed and 88.30 lakhs of people were
affected. Alter this the severe drought in
South Bihar, as the hon. Minister hiumself
pointed out, had affected about 90 blocks
and 9,000 sq. miles and a population of
80 lakhs, Normal transplantation had not
gone on; in some places it is 15 per cent,
in others 30 percent and the maximum
percentage. in Palamau. was only 50 per
cent.

The transplantation-did not go bedaoy
50 per cent. Now the situationis that even
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though transplantation has taken place in
that area, because of the drought even that
crop has been virtually destroyed and if we
do not get the hatia rain the situation will
become so serious that the notorious famine
which was ieen in Biharin 1966 and the
same situation are likely to be repeated.
Paddy crop to the extent of 20 lakhs acres
are affected by this drought and the produc-
tion likely to be affected by this is about
10 lakh tonmes.. Ultimately, the loss to
the State, because of the flood and .the
drought, according to the State Government
figures, is nearly Rs. 148 crores.

Now, what the hon. Minister says is
this. Tshall just read a sentence from what
he has said. He says :

““The’ primary - responsibilities for
organising . relief rests with. the State
Government. The Central Government
steps in to assist the State'Governments as
per established procedure.'

From this very sentence, it appears that the
Cen'ral Government is still treating this
situation as a normal situation and in a
most cavalier manner. They do-not. realise
the urgency of this. Last 'ime, when the
Calling Artention motion was tabled, —the
hon.. Minister should see the record—=he did
not have anything to say about the drought
conditions prevailing in Bihar and Uttar
Pradesh and that is why T have put in the
Calling Attention motion now. The entire
situation is such that, according to the
State Government's figures, it will require

large schemes of minor irrigation. The
total allotment in the plan in Bihar is Rs.

6 croresin this respect. ‘The hon. Minister

says that ““the primary responsibility for
organising relief rests with the State
Government”, Twould like to submit to

the Central Government, wherefrom this

Rs. 6 crores of money to be carved out by

the State Government to meet this emer-
gency operation, apart from the fact that a

scheme which was taken in hand at the time
of the 1966 drought in Bihar as well as the
schemes which had been taken in haad in

east Uttar Pradesh-Allahabad, Mirzapur and
Banaras—have not been completed. I do not
know why schemes have been left over. To-
day,the complaint is that this situation would
pot have been repeated if all these schemes
which were thought out during the notorious
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famine of 1966 had been completed. The
tragedy of Bibar and Utlar Pradesh is that
we suffer from these recurring floods aod
drought, and we suffer from them cons-
equtively. The resultis that we suffet so
much from them, and yet. the Central
Government shows a cavalier attitude so
far as Bihar and Uttar Pradesh are concern-

ed. Why is the Central Government
treating us differently ?

I have heard that the Tamil Nadu
Government also got relief. I am told that

they required Rs. 2 crores as relief, But
they were given much more amount for the
relief; double or ireble the amount of
relief. Why this kind of discrimination bet-
ween State and State? Is it bezause the Cent-
ral Government gets votes from the DMK
Members? (luterruptions) I would like o
know why the Central Government is treat-
ing Bihar and Uttar Pradesh in this step-
motherly manner?

SEVERAL HON. MEMBERS rose—

SHRI S.KANDAPPAN (Mettur): Sir, on
a point of order.

SHRIMATI TARKESHWARI SINHA :
I would like to know what the Central
Government is likely to do immediately for
meeting this flood and drought situation
inBihar and Uttar Pradesh.

SHRI S, KANDAFPAN : On a pointof
order. Sir. the hon. Member, Shrimati
Tarkeshwari Sinha, while putting her ques-
tion, has unnecessarily dragged the DMK
and the Tamil Nadn Gowvernment which, I
think, is totally unwarranted. And it is
also misleading the House, because the
information about drought that the hon.
Member has given to the House is totally
WIONg.

SHRIMATI TARKESHWARI SINHA :
Sir, these are the figures whizh have been
given by the State Government. The hon.
Member does not know. These are the
figures given by the State Government.
(Interruptions) He does not know. Why
should he say wrong things? He is saying
* % (Interruption) These are the figures

Lad mmum&mmr.-
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[ Shrimati Tarkeshwari Sioha 1
given by the State Government of Bihar. The

hon. Minister knows it. Let him get the
information.

MR. SPEAKER : i i
ey ER: Heis on a point of

SHRIMATI TARKESHWARI SINHA :
Does he know about i1?

_MR. SPEAKER : Why don't you allow
him to speak?

SHRIMATI TARKESHWARI SINHA:
He cannot question my figures.

MR. SPEAKER : Order, Order. Why
don’t you allow him to speak 7
(Interruprion) Mr. Kandappan, 1 am
very sorry that she used that word. It
should not be part of the record. MNow,
Mr. Kandappan, I quite realise that while
speaking, the hon. Member made an un-
necessary reference, Bul anyway she has
made it. (Interruption)

SHRI S. KANDAPPAN : How can she
incriminate and suspect the bona fied of the
DMK? She has no business to suspect the
bona fides of the State Government.
(Interruption)

MR. SPEAKER: Mr. Ram Kishan
Gupta, the lady is stronger even without
your help. (interruptions)

SHRIMATI TARKESHWARI SINHA:
Thank you. We have to be.

MR. SPEAKER: Mr. Kandappan, Iam
very sorry that this reference was made. - It
is not in good taste,

SHRI F. A, AHMED: In the maiter
.of giving central assistance to che States,
no discrimination is made between State
and State. As the hon. Member is aware,
a certain procedure is laid down for giving
assistance whenever there is a natural
calamity i any State. A certain ceiling has

fixed up to which the Staie Govern-
ment has to incur the expenditure. If the
expenditure exceeds that ceiling, 75 per cent
cuntributionis made by the Government
of India, 50 per cent in the form of grant
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and 25 per cent in the form of loan. For
that purpose, as soon as we get information
from the State Governments, central officers
are sent to recommend the ceiling. and op
that basis assistance is given. We have not
yet received any communication from the
State Governments of U.P.and Bihar asking
for any assisiance.

SHRIMATI TARKESHWARI SINHA:
This is theletter which the Bihar
Government has written to you. Does it
not demand assistance?

A T W g w4 g g7
¥R arw 7 A2 § 9 fr fage TR
afi wgrem w7 foar & few wofr
Wi ggingAE @ & fr g fmr
g‘cﬁ%aﬁwﬁﬁwﬁﬁm &

1

MR.. SPEAKER.: May T request you to
conserve your energy for something else 7

Qa1 Wiy GTET ¥ & @ g 7
st arckerd fomgr - ww fme

TEAAZ Y I T AW g W W

wgreT wga & 5 g e &0

SHRI F. A. AHMED: As soon as we
get the report from the Bihar Government
we shall send our officers there for fixing the
ceilinpg and on the basis of that ceiling,
assistance will be given. The matter has
to be considered from two points of view.
Regarding the question of providing food-
grains to  drought-affected areas, we have
allocated i lakh tonnes of wheat every
month to Bihar. but lessthen 50, 000 tonnes
are being lifted by Bihar. That itself
shows that the food position is quite all
right and there should be no anxiety on
that account. Regarding unemployment,
certainly test reliel work, etc.. will be
underiaken. The State Government are
alive to the situa.ion and they are taking
steps. Whenever central assistance is
required, it will be given.

st fyfe formy (SiTdiErdY) o wemm
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qadz 99 W@ & gd o @ A W
& I aft da ¢ faar &) R
WEET  gETS W1 iE I & S9N
ufesy 49 g9z I=91 @A @ Agig
ST GEHTU AT A7 Hg@ar adt § 9§
AT FT fr & ok wsa g@d 6
¥ T EEEET g 3 Wr g A
fagred wfy fadig s & @ at ¥
I w1 FEg fEET STwrg |
T B fER & T H o wa FeA
dfer fear a1 afFr 773 i wEEA
Atfew qaradf Fgi A9 gt TAT A WE
Ty ST ag forar ST @

#q @ q FET ¢ fo WA wgiew A
ot g3 & §mA S 99 997 § 99
WAF R I IG L

Faw fage a1 g F W ¥

9 17 €z § fma A
Faar g &1 g 1 oF AT AT
TR 16 R ¥ ¥ fagre T 299
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ot s mad ww &1 AT E7 A
SURT § | 9 FUF 347 F § | A
gt 71 wmw fr g R AT E
A ITE W owwr  ar § oagemr
agar § fF @7 duadfa dvarai §
A g ST d=adiy g #§ fage #r
aga ¥4 faam &, 917 ff 9a ooifer
A Ed ¥ I g AR fggmm #t
FWEr # gIE F e @y owna R
g7 @t ¥ ot Pfeew FrE a1 9g
WIAE qAY AR A3t 1 F FgAT FTEAT
§fr fgx 22 & am gow fear
I 1 FEE Frowr 7g & 5 9
wgar & fF gw T @ ¥ e g o,
Y Fgar & g SwAr wer e T |
I7 AN A9 9g G A% q@E
FETE | T EW AT &F @9 T
@ o fade ¥ % af g gl
quTE F3@, AfeT T o g Iud
4y § wafad ag gt gume TE X
@ &

¥are ¥ aaeeT wgar § 5 fa
¥ ar fer &) on g fagre s gE
fieror fagre 1 oo fagre ¥ & wrav
g T Afear § fe Srae ot g
I gATT faem @ad wfes qww g
21T waaw TG faw @R
TN AGT & Y AusA( 81 I[H & 1 AT
#1 gfs oy AgF grm, gfaar A€ a@
ar AETT FT grAT GITET AT |

W@ aw & qgwgn ww@w § 5
TIF AgL FAT Y | TG s FEELIT WAy
sgae o fufrex 5= s=iv aar
a1 fF 3= F e A, A
w0 & 97 IH TAT ¥ g2 ey Y
g e s1dimes ffn s 53
T OFE (G T | ARG A T
QA FT aFF § AT | WL A
TvEF o aw T g ar fage A 5%
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[ = faafa fox ]
AT g B TE gt 1 A weew
qrerr Y A | STH &% @Y, TR I
& T e ot T s wr &) el
F oy wme # W fag @Ay &
T H g 1 gwowm fawdt F A7 40
& o3 gfae 3% & afew =t A
1299 9¢ gftz stew & 1 wfaT =g
oy awg !

ot W v ¥ Far 5 faw
waddz ¥ foavd A e &0 & 9@
TgTE fFwa aw ¥ 18 s W
o fear ot 5 @t W ot g, aw
a1 AW F FoeA g 97 5 o e
FER ¥ qed fF ot &7 & @ @@
w1 w gy ! oy fage s faaeh
T TR W Qe T oS A
qER F FEFH g ! A oAw
W F a9 1w wEwd Avfew
faar

¥ wf wgey ¥ s =g g R
gt we AT T SEEr e & fay
S g faard arar @ swwr Fwifaa
7 & fad o afor fage ® & ga
qear & IEk fa¥ @ @ ¥ faw
AW AN A RTH G & A ww
T W ofan & agd gan gar a1 )
Iq gwg wf warf s A fear e
fom # a1z & 7gf =W T AT |
e gw ¥ g 3 fF famie & Wg
¥ oHAT E gwoeT Al & #47 Ag Fad
afer st 7ot 8 ¥ & fa¥ waEdg
EHnarar g3 wrmr g & Faw
aFr ¥ g agar § 5 fagre ¥ far
sdezd 3 O & fay feg avsar o
feaz 1T 2, e a9z & @@ @
AICATT T AFTA AT § IJAHT F
TT &N

ot ErmgtT weit wWEwY  agf &t
qAE g Ty § 1 uF ar g fF Fax
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fagre waddz ¥ Toem AEF e ar g
fagre ez & sad A §  wegw wf
8 fear Fe ol qar gar g ) B
fagre g & forer &% g7 1 @S q®
gart ore ®1E o g arar ¢ R few
e gur gaR fro @ oaw oA
afgyr 1

wgt a& Fee adais ofam™ @
AT &, AT WD AR HIRA
@ fifae & @m & § faad afw &
o 39T whwee ofErT § 9% AR @
WMAN | T@F qgd fag § A Fw
we s F AR faarx frar i i
gigrdim g f5 Frge g & ag A
oY T o wiiawar qRRe § ITH
weg fwerir

=it fawfer faet: g & wa=Tan T
&z Iy waAT AW T/ @

TR AT A |

N T A WERT: FTIE AR
w2z ofwr § & o9 S OE 5
STET |

SHRIMATI ILA PALCHOUDHURI
(Krishnagar): In view of the fact that the
drought conditions in India have been
prevailing over a long period of time, may I
know from the hon. Minister what steps are
being taken to control them? [In the state-
ment, the hon. Minister has stated:

«In Uttar Pradesh, in some tehsils of
Allahabad, Varanasi and Mirzapore, in
addition to a few pockets in other parts
of the State, the current paddy crop has
beea seriously affected by inadequate
rainfall. Tt is apprehended that drought
conditions may develop in these areas
if the monsoon does mot behave normally
during the reinaining period of the current
season."”

So,I want to know what steps are ‘being
taken to control the drought conditions
which may develop in the near future.
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The Minister himself is aware of the

danger.

Secondly, in certain areas of West Bengal,
like, Jhargram, Bankura, Midnapore,
Purulia and in certain pockets of Nadia,
in all these places, the drought conditions
do exist. The hon. Prime Minister has
visited some of these areas and she has
herself found that the droght conditions
exist there. Iwould like to know from
the hon. Minister what steps are being
taken to control the drought conditions
there.

Asregards Bihar, | find a scheme has
been sent by the hon. Minister himself
which is awaiting the approval of ‘the
Centre. I want to know for how long it
has been sent and how long it takes to get
the approval before any action can be
taken. ' ’

Thirdly, as regards the, Teesta river pro-
ject, that has been in the offing for some
years ever since the heavy floods there.
What is to be done about the Teesta river
project which affecis lakhs of people.
After all, we have lost Rs.140 crores in
these drought conditions and floods.
Therefore, some overall measures must be
taken. Taking up ascheme of 500 pump
sets for ineeting drought conditions
which affects the population of almost 80
lakhs is hardly adeguate. To meet the
drought conditions in some parts of Nadia,
Purulia, Midnapore. and Bankura, in all
these places, along with this scheme,
some positive measures have to be taken
to control drought conditions through
shallow tubewells and other icrigation
processes.

I hope the hon. Minister will clarify the
whole position and let the House know
what is really being done.

SHRI F. A. AHMED: As I have already
pointed out, Rs. 100 crores have been pro-
vided for expenditure during the Fourth
Plan period for the purpose of giving assis-
tance to chronically drought affected arcas,
and already 23 such schemes have been
selected, West Bengal also has been
considered in the matter of selecting the
hescEes. When more projects are selected,
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we shall take all this into consideration.
Wherever chronically drought affected
areas exist, they will be given cssistance.

So far as the drought position is con-
cerned, it depends upon the deficiency of
rain. According to our information,
rainfall in West Bengal is normal and
there is no apprehension that there is Jikely
to be any drought in a big way in West
Bengal.

SHRIMATI ILA PALCHOUDHURI :
Just ome question, Sir. He said in
West Bengal the rainfall is normal.
The rainfall is not normal in all parts of
West Bengal. There have keen deaths of
children due to drought situation. What
steps are Government taking to give
immediate relief o0 that children may
not die?

st ey wew (FiEE) o R
wEiem ¥ St awen faar @ wfe St gee
fear & wwar &4 9 = fame Afew
fear a1, % F1§ wvaw A ¥ F
oY 3 7T 97 IS FHE GAAT AT
§ AR IEEr aXE AWH eqA  femmar
qRAT § | 25 W, 1970 ¥ fggem
¥ a8 e 9T

q&T IO g2 & Sieg ol § s
g #r fufy, d@w sfee s
T |

IHE WA wgr, T § 5 oA i &<
AT CF  SWrE &7 qEEr 92w )
wwn gAY fael W Awwe a9s o §
AfeT qdf sax 92w W fawet & A
FA ¢ | faoent 7 g@E F oggEw
GEY 9T dwew F9 g ¥ s @
Ffems 7z 752 | IH @a ¥ ool @
Areq 15 T A Fy awl g€ & 1 Faw
qqT qEAWT At § A A aFt &
gwd ) feed wmm ¥ ot
o & faoreft &7 TG §F G20 g W
& Tow faaely aF & fasd e
FRAAH YT MM NI A
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[ =t W= qA= ]

Fq faseisr A T ) @R 9df
IUT MT F e fasm s @

SFFTOEET § |

gar aaraTe fr| awrea @ fegem
¥ owg ) WU FEw W ¥
T e §

132 fFeare % gigsfto a1 &
G BT W ¥ T wREE 9
AEN GAWE IE7 1§ FICEET
¥ uF I9¢F wreEmr w5 avfaer
sirrege 9 faoet da ¥ guidfe
T o geare fag & aaman fw
Feqrs R ox faoeft wep R W
T OF HAE w1 GG W/
AT |

19 e & fggem # @ @&
AR F SER @ qur B A
T ERFTARAT FH 3 §Y TF AA WA
# faoe Ao dAR A E )

w& A9 Jreafas feafa o g, s@+r
W 1 A AFT FYL qw AwAT
et temfeat faweht ¥ W9« @ §
foes 7o w@m fg faset o )
FP gt SO aAw F g@ Ft feafa F7
sma 7@ ¥ fag gy il o @
¥mfedi &1 FAT RGN ¥ TET AT gAT,
ag & ST Hgat g 1w ar fear
T A T EEY QT gET wdw ¥
augmEl &1 gatd Avar & fawer fed
gy wé guit ? wur fge s
Fardft FTIAC gIW H faddr £ w4
QU F@ ¥ fag gifas ad
9T GFATE | X O WO T gEENg
Tqigmret § A OF g gt § AR
|V Aot 7 o7 qdff S 2w F1 Iqwr A=
& A IR A3 A @R A A faam &
Faer 3% #7 § 1 F S wrgav g fE o
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qraT AN OF A@ w9d FY T ¢
IEH AT F TFG T AT SATIRW
SR Ew at T gdf Swe W &
e @i 7 g S AR F1 O§@ &7
feafa &1 amar 7 & fag wowr

TAY AT Ag F¢ 6 g ¥ v AL
wg fFaf 5w I faa
TS A FT G THETT &l qPaT & 7
=’y ¥ g§ #r fafy ==
WO ¥ oAE AE § e
f& wmar sgr oot ffa &t an
? wr amast ww A8 & fE e
aragt g, wERd g A T g,
oY Y2 &y SATET FT AT

W OE ASHET AW AT
g MaT § ¥ I AT FT
a7 T Ao aig
¥ s wigar g o= A

ET a)mhg
:%iﬁg

A3
E
Ef

4443
4

¥ qreT a1 gaATAr FEFT JIAT AEGAE. .,

Wegst AEAT ¢ FIET TEU 9% AT
gt A 97 &5 § SfeT ArOw Ay
FT IR E

oft stwg s ;WO g F QT
g1
%?mwuznﬁ‘ira'ﬁu’razm

o wWtwg WO OF @ WA ¥
¥ feri srafe g8 #r fafy samw
FH ¥ fqg aw @ swx WR_W w;
T @ O oW oW wm W



233 Drought in
W gra @Rt @ feEw &
q& @ amy wYE wgrmar a7 ! faeet
# oafema wmes ot 9 &t 7§
S FOOT F A AFTE a9 & Y §
ITFr fawedr Fr =g w7 & fqv
W FT [AET FL W@ & ! A FA-
FEM 9% &5 A4 fawdt #71 §6 ©
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In this connection the State’s Revenue
Secretary was contactcd over the phome
when he again repeated the position that
drought conditions had not in fact
appeared in the State. The Revenue
Secretary to the State Government was
again contacted on 31-8-70 and his report
is reproduced below :

%%5
- -

91‘-1!‘,
A

““We have received reports that in
Karchana and Meja tehsils of Allahabad
district Chakia and Chandauli tehsils
of Varanasi district and Robortsganj and
Dudhi tehsils of Mirzapur districts paddy
crops have been severely affected. It is
apprehended that drought conditions
might appear in these areas. In otaer

" parts of the State, paddy has suffered

some loss but on the whole the condition
of crops is satisfactory. The position
might deteriorate if there is failure of
rainfall in the coming weeks,”

Therefore, no action is called for in the
circumstances. So far as drought affected
areas are concerned, I have already pointed
out that in the Fourth Plan period we have
made a provision of Rs. 100 crores to
help the chronically drought affected areas.
Mirzapur is one of the districts and the
cases of other districts will be taken into
consideration whenever they arise.
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SHRI F. A. AHMED : We have con-
tacted the State Government and I have
already said what the State Governmen
has told us. ’

SHRIR. K. AMIN (Dhandhuka) : +8ir,
the threat of a mid-term poll has been
given by the Minister of Parliamentary
Affairs. A Press statement was given by
the Minister of Parliamentary Affairs.
It is a very important thing; we
should know about it. (Interruptions)

ot s fagrdt arwda (FEOER)
qg WTAST dga AT § 1 7T TW 9%
aTw w9f F@ w7 A § | I fahaw
#7 qrg fFar ST@n ar W), 98 =
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SHRI S. M. BANERJEE (Kanpur):
Let them clarify whether they have done
it or not. Otherwise, we cannot discuss
this. . .o
SHRI RANGA (Srikakulam) ; Before
you give your ruling or make any
observation, may I make one submission?
I am glad about one thing that the hon.
Minister of Parliamentary Affairs had
discreétly kept quiet and that is good,
because, after all, we do not want these
people to say onc thingand afterwards to
contradict it, :

This information came¢ on the teleprin-
ters. Afterwards, [ am told that one of
our Leadersof the Opposition also gave
some reply, and I do not know whether
it was published or not. It is extraordi-
mary that wnder such circumstances the
House is going through this Bill, and
besides all the pressures that are now
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working on the minds of the people,
this additional pressure is also sought to
be put on them. In this atmosphere, I can
assure you that there is no need for yom
to give any ruling. We are ready for any
kind of a challenge; if they want the
country to face an election on the advice
of the Prime Minister and . her dictates
this country, I am sure, would be prepared
to give a reply to them. and we shall be
prepared to accept their challenge.

THE MINISTER OF PARLIAMENTRY
AFFAIRS AND SHIPPINC AND TRANS-
PORT (SHRI RAGHU RAMAIAH) ;
Now that my name las° been
mentioned, may | submit to this House
that some newspapers had reported wrongly
that I had said something, but they had
also corrected it. May 1 read out from
The Indian Express in this connection? It

says :

*“There were reports today that the
Parliamentary Affairs Minister Shri
Raghuramaiah had indicated at the
meeting of the Executive of the New
Congress Parliamentary  Party this
morning that the Government might
go in for a mid-term poll if the Bill
was rejected, but the Minister, when
contacted later denied having said any
such thing.”

So, I do not know where from they got
this information,

SHRI PILOO MODY (Godhra) : I want
to know how much that correction cost
him.

SHRIMATI TARKESHWARI SINHA :
That is deliberately done.

SHRI PILOO MODY : Shri Jagjivan
Ram also confirmed i1,

SHRI SHEO NARAIN (Basti) : We
accept their challenge. Let them have the
mid-term poll. Let them ccme on. I am
the chief whip of my party and he is the
chief whip of his party. I accept the
challenge on behalf of my party.

MR. SPEAKER. : We should have some
proportion of things. Something happened
inside their executive commitice meeting;
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it was a party meeting. Do hon. Members
want to develop a convention that I should
take notice of whatever is reported about
what happend inside any party’s meeting?

SOME HON. MEMBERS : No, no.

SHRI BALRAJ MADHOK (Delhi South):

There is no question of party in this.

It is a threat to the House and its
members. (Interruptions),

SHRI SHRI CHAND GOYAL: On a
point of order.

MR. SPEAKER : No.

SHRI KANWAR LAL GUPTA (Dethi
Sadar) : T have written to you. T want
to raise a point of order.

SHRIMATI TARKESHWARI SINHA :
This minority Government has no right to
dissolve Parliament. What are they talk-
ing about?

MR. SPEAKER : I am not going to
take notice of what is said inside a
party.

SHRI PILOO MODY : Will vou take
notice of what happens inside the press?

MR. SPEAKER : He has denied it.
SHRI PILOO MODY :

for his denial.
every five mi

I do not care
‘These people deny things

(Interruptions).

12.46 hrs.

QUESTION OF PRIVILEGE AGAINST
THE *“'INDIAN NATION™ PATNA

MR. SPEAKER. : On the 17th August,
1970, Shri Shiva Chandra Jha had given
notice of a question of privilege against the

- Indian Nation Patna, for allegedly publish-
ing a distorted version of the speech made
by ShriJha in the House on the 12th
August, 1970, inits issue of the 13th
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August, 1970, This was the question
brought up. Sc I am reading out the
ANSwer.

Ihad theu had a letter addressed to
the Editor of the newspaper asking him
to state for my consideration what he had
to say in the matter. I have sincc received
a letter from the Editor of the Indian
Nation dated the 2Ist August, 1970.
stating as follows:

«*The distortion in the report is obvious
and we regret it. But it will be realised
that the report was sent by a responsible
news agency, namely,” the UNT and so

. atthe time of editing, the sub-editor ,ip-
charge could not doubt its accuracy. We
have no hesitation in admitting that
such distortions-cause a great deal of
misunderstanding and should not take
place. We shall be glad to publish
such contradiction or clarification as is
desired.”

_ I have desired the Editor to pubhsl:
his regret and clarification in his newspaper
and to send a copy of the relevant issue
of the newspaper for my information. Tn
view of this, the matter is being treated
as closed.

SHRIS. M. BANERJEE : On a point of
order. A similar case took place in this
House sometime back. Now, in all fairness,
and in the larger interest of honest journa-
lism, the UNI should also express regret.

SHRI DHIRESWAR KALITA
(Gauhati) : T have also given notice of
a motion of privilege.

MR. SPEAKER : Papers to be laid on

- the Table.

12.48 brs.
PAPERS LAID ON THE TABLE
Fqnnm REPORT OF LAw COMMISSION
THE MINISTER OF LAW AND SOC-

TIAL WELFARE (SHRI K. HANUMAN-
THAIYAj : 1 beg to lay on the Table a



